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_ Present: Hon'ble Mr.Justice D,N.Baruah,
Vice-Chairman. ' |
Heard Mr.B.Chetri learned counsel for
the applicant and Mr.A.Deb Roy Sr.C.G.s.C
‘}for the respondents. ) ' ,
Application is admitted. Issue notice
on the respondents by registered posts
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for orders. |

Vice=Chairman
' ‘2- lcco
ék‘ W\Oh—% 10.3.00 Two weeks time allowed for
WV\G{ g‘UV\'k— filing of written statement on the
} :’;1' o FBY prayer of Mr A. Deb Roy, learned Sr.
i%’vu»"ﬁ- 6 e Sorn| C.G.S.C: List on 24.3.00.
e Thoe rzo_Lpow\oLCuv\J/} ‘ |
| |
0 % N @%d Aiie '5“ /g_/"
Mﬁn—{ ) _“j)\(y‘ . D NS Member (J)
i . zova
2y Sy SHATAT
’ L
o |



OeAedb

of 200

»E

2
P

Date

Notes of the Registry Order of the Tribunal
24.3,00 |
' N
R IR | O written statement has been sub=-
20, — 4 £ oo émitted. Mr.Pathak, 1earned A3dl.c.G. SeC.
1 gﬂm oo E o prays for Ewo weeks time forafiling of ...
- _ ;1wr1tten statement. However, Mr.B.Chethi
learned counsel for the applicant opposes
‘the prayer of Mr.Pathak. After hearing
learned counsel for the’ parties, two
weeks time is allowed for filing of
written statement, as a last chance.
List on 5 4,00 for orders. )
. ‘Member
lm
CD'Q@Jun\C/L— [A,@—'CU\J’)’ oJer 5.4.00 - Two weeks time éllo'wea
ONATAA ”‘,@9\4. | - submlttmg written statement oinIZ
. . t” Le Nﬂf prayer of Mr B.C. Pathak, learned. Addl
N B b
‘ > C.G.S.C. List for written statement and
o - t
e kﬁ\/ further orders on 294.4.00.
Ux\\\ ~  Member
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s o ". : . e N
27.4.00 | No written statement has been
O o submitted. Mr B.C. Pathak, learned
,jr——————"" Addl. C.G.S.C. prays for further time’
D &\\>’& A’W % to submit written statement. List fo'ﬁ
o e : hearlng on 10.5.00.
Al A e
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§ : — 10.5.00 None appears for the applicant.
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. ¥""'faﬁ\gz.i\ly(x/}r beaw Qa’u,de meantlme, wr:.tten statement be filed
¢ ‘ | by,}the réspondents.
% | | ' %‘M/
Member (J)
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. 12.6.00 Présent: Hon'ble Mr D.C. Verma, Judicial Member
| On the prayer of the learned counsel
| for the applicant the case is passed over for (
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 3.7.00 Learned counsel for the parties

are:not present. Accordingly the case is
adjourned to 12.7.2000.

'List on 12.7.2000 for hearing.
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- Heard the learned: counsel for

Hear;ing concluded. Judgment dehive(red
The application

is disposed of. No order as to costs. '

Present Hon'ble Mr Justice D.N. ChO\lzvdhury,
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‘BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN
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l. Whethér Reporters of local papers may be allowed to see the
Judgment 2

2. To befreferred to the Reporter or not ?

3. WheLer their Lordships wish to see the fair copy of the
Judﬁment ?

[ .
4., Whether the Judgment is to be circulated to the other Benches ?
I

ent delivered by Hon'ble Vice-Chairman




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
" GUWAHATI BENCH

Original Appl'icetion No.46 of 2000

Date of decision: This the 20th day of September 2000

The Hon'ble Mr' Justice D.N. Chewdhury,' Vice-Chairman

. Dr Girindra Ray,
‘Senior Medical Officer (CHS)

15th Assam Rifles, . v
C/0 99 A.P.O. ' «..esApplicant -

By Advocates Mr. B Chetr1 & Mr K.D. Chetri.

- versus -

1. The Union 'of India, represented by the
Secretary to the Government of Indla
Ministry of Health and
Family Welfare Department,

New Delhi.

- 2. The Secretary to the Government of India,

Ministry of Home Affairs,
Government of India,
New Delhi.

3. The Director General of Assam Rifles,
Shillong.

4. The Commandant,

15th Assam Rifles, : ‘ : .
C/o 99 A.P.O. ~ «.....RESPONdents

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

LXTXYRY)

"0 R D E R (ORAL) S

CHOWDHURY.]. (V.C.)

By this application the applicant has sought for a direction

from this Tribunal for compliance of the O.M. dated- 14.12.1983 issued

,by the Ministry of Finance, Department of Expenditnre, New Delhi, for

a choice place of postmg. The applicant is a Doctor by profession working
under the respondents as a Senior Medlcal Offlcer in the Assam leles
It has been stated that he. has rendered six years of service in tne North
Eastern Region. It has also been stated' that he has‘;be‘e.n'pbsted'in:vhard;:». -

areas in Nagaland since 10.1.1994 till. date. Presently, he is attached to
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15th Assam Rifles at Sukhovi, Nagaland.

C 2 The O.M. dated 14.12.1983 1is admittedly not applicable

in the case of the applicant. Consideration of posting at a station of
choice, accordihg to said O.M., was provided only for those officers who

come. to the North Eastern Region from outside to coinplete their tenure

"posting and such choice is not available to those officers who are appointed

and posted in fhe North Eastern Region itself. The O.M. dated 14.12,1983
was already interpreted by the Hon'ble Supreme Court in the case of
Chief General Manager (Telecom), N.E. Telecom Circle and another -vs-
Rajendra Ch, Ehattacharj.ee and others, reported in AIR 1995 SC ' 813.
In the said dec‘ision .it was mentioned that a Government erﬁployee has
no legal right to insist for being posted at any particular place. Confronted
with this decision, Mr B. Chetri, learned counsel for the applicant, submitted
that even if thé decision goes contrary to the claim of the applicant,

it is a case in which the Tribunal should issue a direction on the

. respondents ‘'to consider his case for posting him to a near about place

so that he can look after his ageing and ailing parents suffering from

numerous geriatrics problems.

3. Posting and transfer of employees is to be ieft to the
employers. The employers are also equally concerned with their emplbyees.
M‘r‘ A. Deb‘»Roy', learﬁed Sr. C.G.S:C., submitted that the respondents
are fully éware of their responsibilities and take care of the persons
employed under them as and when it is necessary. From the pleadings
and records _available, I also do not find any reason to issue any dirlec‘tion
to the respondents. No illegality as such is discernible requiring interference.
It will, however, alwavs be open to the applicant to ventilate his zrievénces,‘
by appropriéte representation before the authority. In that évent the

authority shall take appropriate measure to allay the grievances of the

officer.

4, - . With the above observation the application stands disposed

{ D. N. CHOWDHURY )
VICE-CHAIRMAN

of. There shail, however, be no order as to costs.
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(An application under section 19 of the Administrative Tribunal Act, 1985.)

Title of the suit = - - 0.A. no. Z// 14 /2000.

Dr. Girindra Ray

.......... Apphcant
'Vers.us
Union of India & Ors.
........... Respondents.
INDEX
SINo. Annexure . Particulars Page No.
1. . Application 1-10
2., - Verification N |
3. 1 Appointment order/ Notification dtd. 12
h 15/11/94 | |
4, 2 Promotion order dtd. 17/7/98 13
5. 3 Application dtd. 11/12/98 ' 14
6. 4 Application dtd. 10/11/99 15-16
For use in the Tribunal’s Office
\M SPece % Q RSN Date of filling D e Rr20%0
Advocate 2 \2,\20% . Date of registration

Registrar
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IN THE CENTRAL-ADMINISTRA_TIVE TRIBUNAL : : GUWAHATI BENCH

=N

(An application under Section 19 of the

~ Administrative Tribunals Act, 1985.)

0.A. no. C//é /2000

BETWEEN

Dr. Girindra Ray
Son of Shri Kameswar Ray

Senior Medical Officer (CHS)

15" Assam Rifles.

C/o 99 A.P.O.
And

The Union of India
Represented by the Sécretary to the Govt. of

India, Ministry of Health and Family

Welfare Department. New Delhi.

The Secretary to the Govt. of India. Ministry
of Home Affairs. Govt of India, New delhi.
The Director General of Assam Rifles,

Shillong.

. The Commandant,

15th Assam Rifles,

C/lo 99 AP.O.
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DETAILS OF THE APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE : -

This application is not made against any particular order, but is preferred
against the action on the part of the Respondents in not transferring the applicant and -

posting him at his choice station on his completing his tenure posting in the North .

| Eastern Region. The impugned action is in violation of the provisions of the O.M. No.

20014/3/83-B. 10 dated 14/12/83 issued by the Govt. of India, Ministry of Finance, New
Delhi and also in terms of O.M. dated 1/12/88 and 22/7/88.

2. | | JURISDICTION OF THE TRIBUNAL

The applicant declares that the subject matter of the instant application is
well within the jurisdictien of the Tribunal.
3. LIMITATION

The applicant further declares that the application is within the period of

limitation prescribed under section 21 of the Administrative Tribunal Act, 1985.

4, FACTS O THE CASE
4.1 © The applicant has by way of this application made a grievance against the

action on the part of the respondents Ais\ not considering the representations for transfer to
his choice station on completion of his tenure in the N.E. Region. The applicant initially
joined in Assam Rifles Training Centre & School, Nagaland on 10/1/94 and subsequently
by virtue of notification vide no. A 12025/13/92 = C.H.S. dated 15/11/94 the name of the
applicant was recommended by the UPSC and appointed him in regula_r manner as a
Medical Officer with effect from I'O/ 1/94 and posted him under Assam Rifles. The
applicant has completed more than 6 ycz;l‘s of scrvice in this region and as per the policy
of the Govt, of India he is entitle to be t'rans.ferred out of this region and be posted at his
choice place of posting. As such having failed to work any response from the respondents
the applicant has by wey of this application come before this Hon’ble Tribunal seeking

redressal of his grievances.

Spsisn
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A copy of regular appointment letter/notification
dated 15/'1 1/94 issued by the Respondent no. 1 is

annexed herewith as Annexure 1

4.2 ' That the apphcant isa crtlzen of Jndia and as such he i is entrtled to all the

rights and prrvrleges guarantced under the Constitution of lndla

4.3 That the applicant initially joined as a Medical Officer on 10/1/94 in

-~

Assam Rifles Training Centre & School (ARTC & S) at Dimapur, Nagaland and later on

in terms of letter vi.de no. I. 36011/13/97-A/887 dated 21/2/97, the applicant was posted

in 15" Assam Rrﬂes at Sukhov1 Nagaland and accordmgly he joined there on 29/2/97.

A ———

‘Thereafter the D G Assam Rifles 1ssued a letter vide no. A pt'11014/1/96 CHS roman

- two dated 17/7/98 and thereby promoteglr\the apphcant alongwith ‘others' as Senior

Medical Officer (S.M.0.) with effect from 25/6/96 and at present he is attached to

15" Assam Rifles at Sukhovi, Ndagaland in a very remotce place.
24 y p
LY

v

e

A copy of the letter dated 117/768 in respect.
of promotion of the applicant is annexed as

Annexure 2.

44 That the applicant states that the Government of India, Ministry of

Finance, Department of Expenditure has granted certain improvement and facilities to the

Central Government c1v111an employees who are posted at North Eastem Reglon vide

Office Memorandum No 20014/3/83-E, IV dated 14/ 12/83 rssued by the Govt of Indra :

Ministry of Finance, Department of Expendlture In terms of the aforesard Ofﬁce
Memorandum the Central Government civilian employees who are saddle with All India
‘Transfer Liability are entitled to choice station posting‘ in the North Eastern Region. In
accordance with the Ofﬁce.Memorandum_dated 14/12/1983 issued by the Ministry of
l’hmnce. The Central Government civilian cmplo‘yccs who has rendered more than 10
(ten)years service is entitled to choice station posting on completion of 2 (two) years of
fixed tenure in the North Eastern Reglon and those Central Gover_nment employees

\

whose length of service is less 10 (ten) years are entitled to choice station posting on
. . <

completlon of 3 (three) years of fixed tenure in North Eastern Region. The present

*%W@a

~



applicant has already completed 6 years of service in the North Eastern Region under the
Director General of Assam Rifles, Ministry of Home Affairs, therefore the applicant is
entitled to be posted at his choice station posting on completion .o‘f his fixed tenurc
service in the North Eastern Region. The relevant portion of the office Memorandur_n‘
dated 14/12/83 issucd by the Ministry of Finance, Department of Expenditure, is
reproduced below-. - |

“Subject : Allowances and facilities for civilian

employees of the Central Govemment serving in the

_ States and Union Territories of North Eastern

Region — improvement thereof.”

The need for attracting-and retaining the services of competent ofﬁceys for
service in the North Easter Region comprising the state of m Meghalaya, Manipug,
Nagaland, Tripura and the Union Terrjlories of Arunachal Pradesh and Mizoram has been
engaging the attehtion of the Government for sometime. The Government had appointed
a Committee under the Chairmanship of Secretary, Department of Persohnel and
Administrafive Reforms, to review the existing allowances and facilities to the various
categories of civilian central Government employees serving in this region and to suggest
suitable improvements; the Arecommendations' bf the Committee have been carefully
considered by the Government and the President is now pleased to declare as follows :-
(1) Tenure of posting/deputation.

Thére will be»aﬁ.xed tenure of postiﬁg of 3 years at a time for officers with’
service of 10 years or less and of2 years at a time for officers with more than 10
years of service. Periods of leave, t'rainiﬁg, etc. in excess of 15 days pe;' will be
exclﬁded in counting the tenure period of 2/3 years. Officers, on completion of the
fixed tenure of | scrvice mentioned above, may be considered for posting to a
station of their choice as far as possible. The period of deputation of the ccntralA
Government employees to the States/Union Territories of the North Eastern
Region will generally be for 3 years which can be extended in exceptional cases

in exigencies of public service as well as when the employees concerned is

Hpiinn Loy



prepared to stay longer. The admissible deputation allowance will also continue to
be paid duringlthe period of deputation so extended.
Therefore in terms of the Office Memorandum issued by the Government of
India, Mmlstry of Finance dated 14/12/83 the apphcant is entitled to be repatrlated on
completion of his fixed tenure. The Ofﬁce Memorandum was issued with the object to
attract and retain the.central Government civilian officers having All India Transfer
Liability for rendering service in the North Eastern Region. Therefore the special
incentive is granted by the Government for the central Govemment employees who have
= completed three - years tenure postmg is entitled to get the benefit of the Office
| Memorandum issued by the Government of lndla and also issued a revised order in the
recent past in this regard vide Office Memorandum dated 22/7/98 on the same terms and
condmons as laid down in the oM. dated 14/12/1983 issued by the Ministry of Fmance,
Department of Expendlture New Delhn
Your applicant craves leave of this Hon’ble Tribunal to
produce the copies of the aforesaid memorandum/letters
dd. 14/12/83 & 22/7/98 at the time of hearing of this
applicadon.
4.5 That on completion of the-tenuye fixed as per the above noted office
memorandum, the applicant made a formal request for his transfer vide his applications
dated 10/1/97 and on 11/12/98 and inter alia, stated therein that he is in need of the said
tranefer to look after his old and ailing . parents out of which his father aged about 81
years old who is suffering from Bronchial Asthma and the hypertension and his mother -
who is aged about 75 years old is suffering from Retinel detachment is a visual handicap
in addition to all geriatrics problems and need constant _su.;)port. There is no other
members to look after the applicant’s old aged and ill parents at home. The said
application was sent to the Sceretary (o the Govt of India, Ministry of Health and I° amlly
Welfare which was forwarded by the Respondents No 4. Be it be mentioned here that in

the said application the applicant specified his choice station in preference.

A



A copy of application dated 11/12/98 is annexed
herewith and marked as Annexute — 4
4.6 That the applications dated 10/1/97 and 11/12/98 failed to avoke any
response, the applicant again vide his representlation 10/11/99 again drew the attention of
v Respbndents to the pressing prgblexné being faced by him and prayed' thgt he be
transferred to his choice station. Bc it be nl1cnlio“ncd here that till date inspite of the fact
that a policy exists for consideration of cases of persons for transfer out of N.E. Region
who hzive completed more than 3 years of service, the case of the applicant who has
' .completed more than 6 years of service has not béen considered and he continues to be
separate from his pafent who are in due need of his companionship and assistant.
A copy of the application dated 10/11/99 is annexed
he-reto‘and marked és Annexure—5
4.7 | That yéur applicant begs to state that his aforesaid representatidn was duly
forwarded by the office of the Director Generai, Assam Rifles to the Under Secretary,
Government of India, Ministry of Health and Family Welfare (CHS -II), New Delhi, in
the moﬁth of April, 1997 April 1998 respect,ively, but no action was initiated by the
Respondent No. 1 till date whereas number of medical officers who were posted from
outside the North Eéstem Region sﬁbsequently to the posting of the present applicant
have already béen transferred from DGAR Assam Riﬂes to their respective choice
stations. A few names of those medical officers who were junior to the applicant and
joined subsequently after joining of the present applicant in the North Easterh .Region are
shown below : - “
1. Dr. A. K. Sarkar, Sr. Medical Officer,
2. Dr.N. S. Chauhan, Sr. Mcdical Ol‘liécr and
a good number Ors. have been transferred and posted to their choice stations, names of
the same would be produced as soon as available with the present applicant by filing of
an additional statement. Therefore, the present applicant is meted out with a hostile
discrimination in the matter of transfer and posting to l;is choice station as such the same

is violative of Articles 14 and 16 of the Constitution of India. Therefore, tl1e'H0n’b1¢

.



Tribunal be pleased to direct the respondents to consider the transfer and posting of the
applicant as he has completed his fixed tenure posting in North Eastern Region long back
in terms of the Office Memorandum dated 14/12/1983, 1/12/88 and 22/7/1998 issued by

the Government of India, Ministry of Finance, Department of Expenditure, from time to

-

time.

4.8 That the applicant begs to state that there are large number of medical
- officers working under the Ministry of Health and F amily Welfare in different regions of
the country, therefore. it is obli:gatory. on the part of the administration to implement the
Office Memorandum dated 14/12/1983 strictly in the letter and spirit by posting other
medical officers of pther regions on rdtation basis to enable the officers who are serving
in thé North Eastern Region on ﬁxed tenure’ basis under the Director General of Assam
Riﬂes who are posted. by the Minivstry of Health and Family Welfare otherwise it would
.be violative of Afticle 14 of the Constitution. Although, the appointments of the applicant
was under special recruitment for Assam Rifles yet he is entitled to be benefits extended

under the said policy with regard to tenure posting and the benefits extended to similarly

situated persons.

49 That this application is made bonafide and for the ends of justice.
5. " Grounds for relief with legal provisions :
51 . For that the applicant completed more than 6 years of service in Assém

Rifles in the post conneeted with Defence of India in the North Eastern Region.

5.2 For that the applicant is over due for repatriation to Central Health Service
Organisation un'lder the Ministry of Ilcalth and Family Wellare, Government 0[‘i11dia.

5.3 : For that the parents 01.' the applicant are suffering due to old age of aboﬁt
81 and 75 years respectively as well as both are sick persons who resides at Dhubri,
Assam. There is none to lo.ok after thexﬁ imtheir old age.

5.4 ~ For that the applicant already served in hard éreas in Nagaland i.e. at
Dimapur and Sukhovi for more than 6 years and therefore he is entitled to be posted to

his choice station on transfer from Assam Rifles.

a4
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5.5 For that the applicant has since his joining in Assam Rifles way back in
1994 has ser ved at difl lcult locations for more than 6 years and lhcreforc he is entitled to
- be transferred and posted at his place. of postmg |

5.6 | | For that the representanons of the applicant have not been considered by
the authorities till date. |

5.7 | For that the applicant has acquired‘ a valnable’ and legal right for
immediate transfer afler completion of 6 years of scrvice in hard arcas of North Eastern
Region in terms of the O.M. dated 14/12/1983.

6. Detaiis of remedies exhausted

That the applicant states that he has no other alternative and other
efficacious remedy than to file ‘this application before this Hon’ble Tribunal,

Representations throrrgh proper channel were submitted by the applicant 'before the

-~

concerning authorities.

7. Reliefs sought for
Under the facts and circumstances stated in paragraph 4 above, the
Z applicant prays for the following reliefs :-

71 ' That the respondent No. 1 be directed to issue order of transfer and posting

- —

in respect of the appllcant in the light of the Ofﬁce Memorandum dated 14/12/ 1983

1ssued by the Ministry of Finance, Department of Expendrture to the choice place of

“—--——'N‘——-__-,_‘._-____‘
postmg of the appllcant with immediate effecl
7.2 . Costs of the Application.
7.3 Any other rehef/relrefs to which the appllcant 1s entitled to under the facts

and circumstances of the case and as may be deemed fit and proper by the Hon’ble

Tribunal.

8. Interim order prayed for ;
Pending disposal of this application the applicant prays before this
Hon’ble Tribunal for a direction to the Respondents to process the application of the

applicant for transfer to his choice of posting and (o effect such transfer on completion of

the formalities immediately.

T
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This application has been filed through advocate. |
10. Partic(xlallrsdof the Postal order
| (i) LP.O. No. : 0G 456786
(ii) Date of Issue : 19/1/2000
(iii) Issued From  : - GPO, Guwahati
(iv) Payable at : GPO, Guwahati
1. List of enclosures -

As stated in the index.
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VERIFICATION

I. Dr. Girindra Ray, agéd 35 years, son of Shri Kameswar Ray presently working
as Senior Medicai Officer (HS) at 15™ Assam Rifles, C/o 99 A.P.O. do hereby solemnly
affirm and state that the ‘statements made in paragraphs 1, 2, 3, 42, 4,7 to‘4.9 and
5 to 12 are true to my knowledge and those made in éaragrai)h 4.1, 4.3 to 4.6 being
matters of recofd are true to my information and believe which I vefily believed to be

true. The Annexures are true copies of the original.

And I sign.this verification on this 4T~ day of 'f—'dwwwx{ , 2000.

b, ,%@om zéf |

Dr. Girindra Ray
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BOXXIRCATION 4 5ROV oo
the Presidfot 15 plesssd to appatas Dz,
Nedicel Officers Grade of tho Cemtrel Meslth
.of of R, ‘3200=75-3000-8R=-100-4000 1ia &
with sffied fxom the forsncon of the 10th Jale-rs
further osders, Dr. GArindre Noy is podted ns

darvice Commission,
Ray ¢to the .

[a]

The %ndges ~ p B
m of Inai: Press{alongwith i varsion) ‘

. { ) . .

A 4
with & copy of the (1) ssmumption im report of ©

or, gl'gaﬁn (41) & ocpy of the offéx of appointment to ;
the otu«:gl de this Ministry*s lettes of even mnber |
dated 12-7-9 . ﬂn ; o : c/o 1'
Sppointment 20 forwerded to : and ' Officer,
. Directnr General Assam R ey, sr;'?ho - ) officer ha; been :

medically exemined and dedlered fit for Goww t Service. His
character and antecedents have been vorified - found
satisfactexy, i has elso fumished 3 decl fion sbout morstal
status which is in order. Tha date of birth ¢f vr, ctrindre
Roy 18 the 1=2-1964., g
: /

t(alx,’ CHANANA)

UNDER SECRITARY T0 THE GOVT, OF INDIA

No, A, 12028/13/92-cHg, ) §
Copy also forwapded for 1n£omtion and nece saéy action tose |

1. - The Secretary, Unio_n,mbuc Jervice Cow‘nm!.'tsion Dholpur
House, Shahjahan Rozd, New Dslhi xtxx with m’fczer;ce to their
letter No, Fs1/618/91.R.1, dated 31-3.92 "

‘2, PMlrector General Agsam Rifle: . hy llong,

3. Jr. Girinare Ray through Director Ganeral!Agsam Rifles,
i_Shillong. Hie émploy:~ number 19 003272, o /-)
4, CHS-.V/&HS-IX Sections, | : ({ /
.5. Notification foltar, L(

(MAMA BIn PERSHAD)
SEQTION OFFICRR ‘

i

i
[




A

SN » Annexvre 2
o /copy/ . —
From :DGAR | DTG: 14 Hnclas
. .l_““ -
To ¢ All Range A 4496

Info : 10 AR/15 AR

g
G G SER W e o e GEe GES AU MR e cmp M6 e Gwn SRR GEd NS Yam MR aus

Promotion CHS med offr (.) fm MO to SMO (.) Min vide their
letter No A pt 11014/1/96-CHS roman two dt 17 Jul 98 has
sanctioned (.) the promotion of £0ollg MO offr wef 25 Jun 96 (.)

! one (.) Dr U Roy (.) two ( ) Dr A Prasad (,) three (.) Dr
NI Singh (.) four (,) Dr RK Jyoéi Bala Devi (.) five (.)
Dr K Behera (.) six (,) Dr Op MNarayan (.) seven (.) Dr TK
Bhattacharjee (.) eight (.) Dr L S Singh (.) nine k.)
Dr X K Jethani (.) ‘ten (\ybr G Roy (.) eleven (.) Dr A
Sargar (o) twelve (.) Dr L K singh (.) thirteen (.) Dr R K P Six
Singh (.) fourtcen (.)‘Dr G Chand (.) fifteen (.) Dr S P |
Singh (.) sixteen (.) Dr B Sen (.) Seventeen‘(.) Dr M s Das
(.) eighteen (,) Dr D Dutta (.) Nineteeh () Dr T K ROy ()
twenty (.) Dr S Sikdar (.) twnty one (.) Dr A Bandopadhyay
(a) twanty~two () Dr V K Lme (.) twnty threé () Dr N S Chauhan
(.) twenty four (.) Dr S A Khan (.) twanty fife (.) Dr D S Mishra
(.) twenty six (.) Dr S K Singh (.) twenty seven (.) Dr SR
Koreth Pumthao (.) twenty eight (o) Dr' M Swami (.).for-info
and necy action (,) copy of mins order being fwd (.) |

confirm =
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Pr. Girinder Ray
SKO CGH8 '

B EO. 0‘03272

15 Asopm Rifles

/0 99 APV

ke ttexr Ho. Fers/Uokay/E=123. l'Dee 98

Ihe Unuer Jdecretery to the

Govt of India

#Fidniotzy oY Mealth & ¥Yamily Welfare
{ Citv - 11/ '

WNew velhi

Sir, _
1e I hereby forward an applioution eeeking reversion to
Cid from Acucwm Kiflea where 1 have been sexving since Jen 94.

e sreviouo application wes forwsxied through proper
channel vide JGAR letter iioe 1-1401ﬁ/299‘87/33-l6ﬁﬁlﬁﬁ(3)
dated 29 Jan 97 end LGAR letter Nos 1.14015/Pore-0R/94/ied
Gated 51 Hay 98, but no action was forthcominge

Je . At present uy mother who ouffering from hatinal

Detachment s completiely blind mnd neceds comstent eupsrvicion,

which cunnot ve gerformed by my Luther uwiho ie himself an
Avthmatic ond sulfering from Hypertensiones :

4o I have come to Roow shet post for CHI Kedical CfL{icers
is Lying vacant at ioat and Telegrapn Mept, Vaukri. I would
he extresaly praseful & 1 would be appointed to thut post,
a8 dhukri iv very oluue to my -home snd o9, 3 can iook after
ny sildng parente 45 well up ferform my dutios to the fullesy
of satizinctione :

Se rlease conedder my ¢ave on eXirems compassionete
ground. 1 humbly requeet you io revert me dack to (il and
F08t¢ me near my home town Bongolgaon, ascam, for whidh I
will bo furever lniebicd to youe

Ge Liane g vou in anticipation.

Yours amwm§y,

Ghinindin Ry

( Dr. Girindra Ray )
duo (cas) 0 -
smployee = V0572
Ausam fifleo

!
> - | CAnnexwre 3
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From : Dr Girindra Ray

Senior Medical Officer (CHS)
Employee No- 003272

15 Assam Rifles ’
C/o 99 APO

To The Secretary to the Government of India
Ministry of Health and Family Welfare
Department of Health ( CHS-1)
_ New Delhi

(Through Proper Channel)

Subject :- PRAYER FOR TRANSFER FROM ASSAM RIFLES

Dear Sir,

Most respectfully, | beg to Iay down following few Imes for your kmd consnderatlon
and earliest favourable action please.

Sir | have Jomed in Assam Rifles as a Medlcal Officer (CHS) on 10 Jan 94 vide your
letter No 12025/13/92-CHS-| dated 12 Jul 93 and UPSC recommendation No F-1/618/91-
R.| dated 31 Mar 92. Till date | have completed almost 6 (six) years of continuos qualifying
service in Assam Rifles at NorthEastern Region.

Now from reliable source, | come to know that for Central Civil Servant, serving in
North Eastern Region, with service of 10 years or less is a fixed tenure of 3 years at a time
and the employee will be considered for posting to a station of his choice as far as possible
vide M.F OM No 11(2)/97-E.11 (B) dated 22 Jul 1998,

| have already completed six years of servcie, almost double of the fixed tenure. So
| think now I am highly eligible for transfer from Assam Rifles (NorthEastem Reglon) to other
place.

In this connection | have already forwarded three applications through proper
channel for your consideration vide DGAR letter No |- 14015/289-87/88-16AR/ME (A) dated
29 Jan 97, No Pers/G Ray/P-125 dated 11 Dec 98.

From : Dr Girindra Ray
Senior Medical Officer { CHS)
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Sir, at present my parents are very ill, My mother whowis.a 75 years old lady
suffering from Retinal detachment is a visual handicap in addition to all geriatrics problems
and need constant support, which can not be performed by my father who himself is an 81
years old and in addition to all geriatrics problems suffering from Bronchial Asthma and

- Essential Hypertension. : ' ~

t

S0 | request you to kindly consider my case on extreme compassionate ground to
transfer me from Assam Rifles to another department from where I will be able to perform
my duties and at the same time able to look after my old sick parents.

My choice of posting (according to preference): -
(a)  CGHS P&T Dispensary, Dhubri (Assam)
(b)  CGHS Guwahati (Assam)

(c)  CGHS Delhi

(d)  CHS Delhi

(e)  CGHS, Calcutta |

(f) CGHS, Bhubaneswar

(9)  CHS National Institute of Communicable Disease
e
(h)  CHS National Malaria Eradication Program,
VT \No—
| will be very grateful to you, if you kindly consider my case on extreme
compassionate ground and give early favourable order to help me to look after my old and
ailing parents as well as perform my duties in fullest of satisfaction.

M’” Thanking you. - |
)9\' D /)3’ \ afT " YOU ' Yours faithfully, ‘
e Cprincbon R |

7 ;

(Dr Girindra Ray)
Dated : __| UNov 99 - Senior Medical Officer

PUNSI

. et T

.



